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(b) No, Sir. 

(c) Question does not arise. 

(d) Government have no such inforna-
tion. 

Ban on Meetinp In Cbanakyaparl 
and Teen Mnrtl Areas 

396S. SHRI B. K. DASCHOWDHURY : 
Will tbe Minister of HOME AFFAIRS be 
pleased to state : 

(a) whether holding of public mcctinlls, 
processions and demonstrations was banned 
for two mODths in Chanakyapuri and Teen 
Murti areas in New Delhi in the month of 
February, 1969; and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRf 
VIDYA CHARAN SHUKLA): (a) Yes, Sir. 

(a) The order was passed on 2nd Febru-
ary, 1969 by tbe Additional District Magis-
trate under section 144, Cr. P. C. as 
he was of the opinion that there WaS suffi-
cient ground for proceeding under that 
section to prevent obstruction to traffic, 
annoyance to the residents, danger to 
human life and safety and disturbance 
of public tranquility. 
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Special Pay to Manipur Employeetl 

3967. SHRf M.MEGHACHANDRA: Will 
the Minister of HOME AFFAIRS be p~'31ed 
to refer to the reply given to Unstarred 
Question No. 2465 on the 2nd August. 1968 
and state: 

(a) whether the matter regardina the 
grant of special pay and house rent 
allowance to the employees of the Manipur 
Government posted in the disturbed areas 
of Manipur has been finalised; 

(b) if so, the allowances in detail; and 

(c) if the reply to part (a) above be in 
the neaative the reasons for the <lela" 
in finalising the rna tier 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA; : (a) to (c). 
The matter is still under examination in 
view of recent orders of the Government 
oC Napland sanction ina dearness allowance 
to their employeca. 




